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English Translation of comments in Telugu of Sh. Chippada Ramarao

Date: 26-08-2026,
Gorlivanipalem.

To,

The Advisor,

Telecom Regulatory Authority of India (TRAI),
Government of India,

Jawaharlal Nehru Marg, New Delhi.

Subject: Representation and objections submitted by Chippada Rama Rao (Son of
Late Muneeswara Rao), a permanent resident of K. Gorlivanipalem Village, E.
Bonangi Revenue, Parawada Mandalam, Anakapalli District (formerly
Visakhapatnam District), Andhra Pradesh.

Respected Sir/Madam,

Matter: Request to make necessary changes and inclusions in the final draft
regarding the implementation of the Draft Quality of Service (QoS) Guidelines—which
permit Network Slicing technology across the telecom sector in India and allow
different pricing for 4G and SG services—keeping in view the severe economic, social,
and natural resource inequalities among ordinary people and farming families in
rural and urban areas. Requesting the Government of India to directly manage 4G
and 5G services at a uniform price without third-party involvement, and to provide
services at special subsidised rates for ordinary citizens and farming families.

The Telecom Regulatory Authority of India (TRAI), under the Ministry of
Communications, Government of India, issued draft guidelines permitting Network
Slicing technology in the telecom sector. They invited suggestions, recommendations,
and objections on the proposed amendments and new rules by August 26.

According to the Draft Quality of Service (QoS) guidelines issued through the TRAI
Advisor permitting Network Slicing technology, telecom companies have proposed
charging separate rates for 4G and 5G services. Instead of the current system where
users pay uniform tariff rates for both 4G and 5G, separate pricing has been
proposed. The draft also proposes:

o Treating download speeds below 80% of the promised limit as a violation of
regulations.

e Requiring operators to immediately inform customers and take corrective
actions if the committed speed is not delivered.

o Permitting network slicing only when operators possess adequate spectrum
capacity.

e Submitting comprehensive details to TRAI before launching any new network
slice.



e Ensuring that the Physical Resource Block (PRB) utilization allocated for
slicing in 4G and 5G networks does not exceed 80%.

¢ Requiring telecom companies to immediately upgrade network capacity if this
utilization exceeds 80% on any five days in a single month.

These proposals were made open to the public to gather feedback, suggestions, and
objections via email at Adv-qosl@trai.gov.in with a deadline of 26-08-2026. Based
on this, I am submitting my formal request and representation to you.

Information regarding the issuance of 2G spectrum licenses across telecom circles
in India, total companies, applications received, guidelines and government orders
issued for wave allocations, irregularities in allocations, losses incurred by the
Government of India, details of cases filed by investigative agencies, appeals pending
in courts, Central Vigilance Commission reports, and FIRs registered by investigative
agencies must be made transparently available to the public.

Similarly, the CAG report detailing the extent of financial loss caused to the
government due to 2G spectrum irregularities, licenses allocated and cancelled,
cases dismissed in courts, details of appeals filed by investigative agencies, notices
issued to private telecom operators, the One-Time Spectrum Charges (OTSC) dispute,
its current status, and losses to the telecom sector must be accessible to citizens.

Furthermore, the government policy being implemented for spectrum allocation to
public and private telecom operators, details of withdrawal of OTSC cases/appeals
as a historical resolution measure, details of telecom service providers, details of
banks with massive investments in the telecom sector, and information on pending
cases across all courts in the country must be made available to the public.
Government orders imposing charges on operators for holding spectrum beyond the
contracted amount, details of charges on additional MHz spectrum exceeding the
agreement terms, the final judgment of the Telecom Disputes Settlement and
Appellate Tribunal (TDSAT), and the current status of appeals in the higher court
must be placed in the public domain.

The Government of India should directly provide advanced technology to ordinary
citizens and farming families in rural and urban areas.

Governments must directly take responsibility to ensure the availability of adequate
resources, eradicate economic and social inequalities, provide equal opportunities,
and remove social divides by making modern technology accessible without any
third-party interference.

As part of the implementation of the Digital India Land Records Modernization
Programme (DILRMP) initiated by the Government of India, the Government of
Andhra Pradesh has started the 'Re-survey' and final settlement process for all lands
in urban and rural areas to preserve land records digitally. Under this, the Re-survey
and final settlement process has been completed in 10 revenue villages under the
jurisdiction of the Parawada Mandalam Tahsildar office in Anakapalli District
(formerly Visakhapatnam District).



1. Following the completion of the Re-survey and final settlement process in
Edulapaka Bonangi Revenue Village, Parawada Mandalam, Anakapalli
District, the records of lands belonging to natural, traditional water bodies,
water channels, and water storage areas were manipulated. Ownership rights
over these lands were wrongfully granted to private individuals, land areas
were reduced in the final R.O.R. digital records, and land classifications were
altered, causing extensive damage to public property and the environment.

Regarding these irregularities in the land Re-survey and final settlement process,
complaints have been filed before the Hon'ble Lokayukta of Andhra Pradesh under
Complaint No: 1118/2023/B2 and Complaint No: 1337/2025/B2. I would like to
bring to your notice that these cases are currently pending.

During the ground-level execution of land Re-surveys and final settlements under
the Digital India Land Records Modernization Programme in the completed villages
of Parawada Mandalam, government regulations were violated. Lands consisting of
natural and traditional water bodies were allocated to private entities, leading to
environmental degradation.

As part of the review of the Master Plan-2041, the Visakhapatnam Metro Region
Development Authority (VMRDA) invited public opinions, suggestions, and objections
from 22-05-2025 to 21-06-2025. On the extended deadline of 17-07-2025, a
representation was submitted requesting that necessary protection measures be
included in the final approval of Master Plan-2041 to ensure no harm comes to the
natural, traditional water resources, channels, and water storage areas within
Parawada Mandalam. I bring to your notice that this matter also remains pending to
date.

Therefore, I request the Chief Advisor of the Telecom Regulatory Authority of India
(TRAI) to issue appropriate directives to the concerned officials to ensure that
protective measures are in place during the nationwide implementation of Network
Slicing technology and 4G/5G tariff adjustments, without compromising the core
principles of the Indian Constitution and democratic values. I also request that all
information relating to the telecom department be made available to citizens in their
respective regional languages.

Address:

Chippada Rama Rao,

(Door No: 1-31),

Son of Late Muneeswara Rao,
K. Gorlivanipalem Village,
Desapatrunipalem Branch Post,
Parawada Post and Mandalam,
Anakapalli District,

Andhra Pradesh - 531021.
Phone: 98497 23211



